
I. 

IN THE CENTRAL ADMIN STRATIVE T IBUNAL 
CLCUTTA ~ INCH 

4 

OR 366 of 1996 

Present : Hon'ble Nr*1 S. Bjswa , Administrative Ileinber 

Hon 'ble Nr. Nityana4a Prusty, udicial P1ember 

Nijt Kr Mukherjee 

S.E:. 	a.1way 

For the Applic ant : Mr MO. Roychowdhury, Counsel 

For the Respondents: None 

Oat e of Order : 17-11-2003 

ORDER 

1R. NITV1Q PItSTY iiv 	 I 

When the Ca:iS taken un to—day f r heing, the Ld. 

Counsel for the applicant submits that the piLcant does not 

want to proceed with the case anymore. So, he wants to withdraw 

the present 0.f4. 	In View of the 

applicant, the O.fe is acclbrdingly di 

ubmission made by the Ld.Coun38l 

for the missed as withdrjn. 

No order as to costs. 

9 
lember (A) 


